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'THE MATERNITY BENEFIT (AMENDMENT) ACT; 1973

" “No. 52 0F 1973

~{

[I’Ith December, 1973. ]

An ActPurther to. amend ‘fhe Mﬁtemxry Beneﬁt Acr, 1961.

B:-: it enacted Dby Parliament 1n the Twenty-feurth. Year. of the
Republic of India as follows:—
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Short 4. (,L) This- Act may. be.calted. ;the; Maternity Benefit (Amendment)
title and I?mt 1973 . : S
com- - . _‘ . g . . ) B ) FARE)
mence- ¥ ' o
many, 3
G

£2) ;lt.\s.,hall corme into force :on,;s\_i;‘ckh -date .as theCentral -;é}gw=§rnment
may, by notification. inthe Official Gazette, appoint.

'Amend; . 2 In sectwn 1 of the Materni Beneﬁt Aet 1951 (h;er;elx;gftemrefexred
ment a

dan B, - to as thé principal Act), in sub-section. (3),. for clause (), the following
sectign clause shall be substituted, name?y e

i

“(a) in relation to mines ?nd to any other establishment wnere-

in persons are employed for the exhibition of equestrian, acrobati~

and other- performances, by, the Central Government; and”.
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53 of 1961,

\
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Amentte 3. In section 2 of the principal Act, in sub-section (1), for the words
ment of  “including any such establishment belonging to Government:”, the words
sectient & “including any such establishmeht belonging to Government and to every '
* establishment wherein persons dare employed for the exhibition of eques-
trian, acrobatic and other perfofmances:” shall be substituted.
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4, In section 3 of the prlnclpalXAct-—. s Amand.» N
(i) in clause (@), after theiwords “being a mine,”, fﬁe worés “arn %’:ﬂ";‘
an establishment wherein perséns are employed for the exhibition of )
equestrian, acrobatic and othev perfermances,” shall be inserted,
. (1)1 for el“ausef e Al S liow;ﬂ:;gz clpuse shall ke : stbstituted,
namely —
‘ ‘(¢) “establishment” r

eans—
(i) a factory; '

Aid) a mine;

(@), a Plentation; \, oo BT
(iv) an estabhshme' t Wherem persons are empldyed fot
=40 o7 the -exhibition ofiequ tman asrobatic and oﬁher p_era
formanees; or _ B T e
{v) an estabhshment o which the provmmns of. thas Act
' 'have been declared under §ub- sectlon (1) of section 2. tp be
applicable;’. ‘t._} -

5 In sectloﬁ 28 oi the pmnmpal Act sub-sectlon (3) for the Words Amaend- -
ment of

ernedmtely followmg the sessmn or the7 spgcesswe sesslons aforesa@”
shall be substituted
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